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situated os that of .‘>};_r; Subodh Kumar Karmakar which fact is denied by

rasad o L Applicant

8. Original Application No. 614 of 2005 -

RoopLalPatel = Applicant

%

o 9. (')’tigviuul Al,)plic%uliou No. 615 of 2005 -
" MquaLll | - Applicant

10, Ongmal Apphcatlon No. 616 of 2005 -

CAP.Singh Applicant

1L Oriéina,l Appli;catio’n No. 619 of 2005 -
- “SXK. Choubey & Ors. f L Applicant

 (By Advocate —~ Shn S. Chakravorty in all the OAs)

Versus

in all the OAs

| fiU_nio’n'of India & Ors’-. L Respondents

: I

= ,{(By Advocate ~ Shri P Shmﬂ(anm m OAs Nos. 460/2005, 461/2005,

o 613/2005, 614/2005, 616/2005 & 619/2005'and Shri
S S.A. Dharmadhikari in OAs Nos. 500/2005,
615/2005, 459/2005, 497/2005 & 499/2005)

 Common ORD E R (Oral)

By .Ml;Sji'Mcera Chl’libberLJudicial_ Membef -

:T_h"evapplicantfsé of all these OAs are seeking the same rclief as was

g thé“telief in O'A,_No.f 97»8/2004 allowed by this Tribunal m favour of Shni

| Subo‘cﬂ‘]“Kﬂmnar Karmakar vide its judgment dated 16" March, 2005

: |
2. T all these O: the apphcante have stated that they are sinularly
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; tln rwponduxtq in some cases. In all the cases applicants have relied on

1 ]udgmcnt dated 16. 3 2005; and to provide them the similar benefit in the

seale nch SOOO-?OOOL on the date of completion of 24 vears of service
1 with :;U_ ‘c}onsequ.enual bcneﬁts mncluding arrears of ACE benelits with

rest. k
g _ a
'We have heard|both the counsel and perused the pleadings as well.

‘. m-cé m all thesé cases applicants have relied on the | udgment
6™ ‘M“amh, 2005 which has admittedly been assailed by the
eqp‘o‘éxdcnts befbrc t{ie Hon'ble High Courl of Madhya Pradesh in
Jubnligu.r by filing WP No. 6049/2005 (Anncxure R-2 m OA No.

2005) and by ordar dated 22.7.2005 operation of the judgmient duted
2005 passed by thlS Tnbunal m OA No. 978/2004 has bem stayed,

P

natur y they would have to await the outcome of afores:nd Wnt

-
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5. Weare infc'mned, by both the counsel that the Writ Petition 1s still

""1g before the Hén’ble ngh Court Since the matter is pending

betorbnhe Hon ble ngh Coun it goes without saying that ultimately
W hatevu decision is taken by the Hon’ble High Court would be binding

~on a]l those persons, who are found to be s;umlarly sttuated persons by

l o

the dcpartment B

| , I
6. Therefore, all th’t;se OAs are disposed of by observing that
ultiinatel’y if respondents find that the applicants hereunder are similarly
. ﬂtuatcdas that of Shni Subodh Kumar Karmakar and the Wit Petition 1s
decu:lcd in favour of Shri Subodh Kumar Kamakar, such of the

1
apphcauts would also ?e entitled for the same relicf. If however,

rcspondents find that some of the applicants are not similarly situated as

that o‘t Subodh I\umar Karmakar, they shall pass reaconed order

)
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7. 'With’the above observations all these OAs are disposed of. No

costs. Copy of this order be kept in each file.

8. The Registry is direct!ed 'tb supply the copy of memo of parties to

the concemed parties while i lssumg the cemﬁed COplBS of this order.
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